IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD,

¥ ¥ #
R.P. 65/93 | : .
in o -
- 0.A, 190/92 Dt. of Decision : 23.2.94
£ :
!
1. Mrs, Aruna Bahugunqu 8. M.Alagar
2. R.R. Giriah Kumar 9, SK.Jayachandra
3. A.S5iva Sankar 10. M. Babu Rap
4, Umggh Kumap , 1. M.'Ratan
5. K. Aravinda Rap 12. DE.DT.Naik
6. Alok Srivastaya 13, B.Prasads Rag )
i
7. V.D0inesh Reddy . 14. Lokendra 3harma '
B 15, Madan Lal

16, A.Siva Narayana ,, Rpplicants,

Us : ——

leUnion af Indisa, Rep. by its
Secretary, Ministry of Home Affdirs,
New Delhi.

2,Union Public Service Commission,
Rep. by its Secretary, Dbolpur House,
New Delhi,

3d.Government of Andhra Pradesh,
Rep, by its Chief Secretary,
(SC.C.Department), Secretariat,
Hyderabad, ++ Responden ts/Responde—

4.K. Jagannadha Rap, IPS., -
Dy. Commissionper of Palice, .
(Headquar ters) ,Hyderabad, Sy

5‘ B.KESinath, IpS.’
Director of Youthéberuicas,
Hyderabad,

6. SM, Hag., IPS., _ o
A.1.G.{Welfars & Sports),
Hyderabad.,

7. V. Bhaskara Reddy, IPS.,
Supdt.ofPolice, Railuays,
Railway Police, Sscunderabad,

Hyderabad, : .+ Respondents/Applicante——
Counsel for the Applicantg : Mrs,V.Lakshmi Davi |
Counsel for the Respondents : Mr.N.VY.Ramana,Addl.CGSC

Mr.D.Panduranga Reddy,
Spl.counsel for Stats of |
Br.S.Ramakrishna Rao,

R4,5gnd 6.

CORAM:
THE HON'BLE SHRI A.B8. GORTHI :+ MEMBER (ADMN.)

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JUDL, )
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Capy tos -
1. Secretary, Ministry eof Heme AFPaxrs, Union of India,

B
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New Delhi,

Secretary, ENBEASEXABEBSE Uninn Public aeruice Conmi=
_sszan, Dhnlaur Heuse, New Oelhi.

Chief Secretary, (SC.C.Dapartment), Gevarnment of A.Pd,
Sgcretariat, Hyderabsd,

Ona cmpy to Mrs. V. Lakshmi Devi, aduacate, Advecates
Associations, High Court Buildings, Hyd,

One copy te Seke D Panduranga Reddy, Spl. counsel fer
opoaAT. HYdQ

One copy te Sri. S.Ramakrishna Ras, advecate, CAT, Hyd.
One cepy te Library, CAT, ‘Hyd, |

(na saaza capy.

o o - QR@.MM AN C &GS CAT RY.

Ram/=

i L.
oy e

-



-

L. ]

R.P. 65/93
in
G.A. 190/92
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§  Ag per Hdh:blé snri A.B.Gorthi, Member (Admn.) §
v - . . . . - '
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. None for ths Review appLicantségusn on e £
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_ preuioqs,da£91(1ﬁf21994) ndqg represented the raview

- *

applicants. Qccqrdingly, the éase'uas listed for
dismissal today. As none is present befora ué to

press the RP, it is evident tﬁét tHe peylew petitioner »
no leonger Ja&s interegﬁéin the cassa. VRP is therefore

dismissed for ggpagult.

2. Mr. N.V. Ramapa and Mr. D, Panduranga Reddy

counsel for the respondents is present.

(T. CHANDRASEKHARA REDDY )
MEMBER (JUDL. ) MEMBER{ ADMN, )
Dated : The 29,4 February 94, f q
(Dictated in Open Court) :
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